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CENTRAL ADMINISTRATIVE TRIBUNAL 

ALLAHABAD BENCH 

THIS THE lOTH DAY OF OCTORBER, 2000 

Original Application No.791 of 1999 

CORAM: 

HON.MR.JUSTICE R.R.K.TRIVEDI,V.C. 

HON.MR.S.DAYAL,MEMBER(A) 

1. 

2. 

Kanchan S/o Ram Autar 
Office of Khalasi of Railway 
Recruitment Board / Allahabad transferred 
to under D.R.M Northern railway 
Lucknow Division,R/o village and post 
Saiyad Sarawan,district Allahabad. 

Parshu Ram pandey,S/oSarjoo Pandey 
Office of Khalasi of Railway 
Recruitment Board Allahabad transferred 
to under DRM Northern Railway 
Lucknow Division,R/o village and post 
Bansdeeh,Moh.Gudari Bazar 
District Ballia. 

• •• Applicants 

(By Adv: Shri A.P.Srivastava) 

Versus 

1. Union of india through General 
Manager, Northern Railway, 
New Delhi. · 

2. Divisional Railway Manager, 
Northern Railway, Lucknow Division 
Lucknow. 

3. Senior Divisional personnel Officer, 
Northern Railway, Lucknow Division 
Lucknow. 

4. Chairman,Railway Recruitm~nt Board, 
Allahabad. 

• •• Respondents 

(By Adv: Shri A.K.Gaur) 

0 R D E R(Oral) 

(By Hon.Mr.Justice R.R.K.Trivedi,v.c.) 

By this application prayer has been made to recall our 
. 

order dated 11.8.2000 alongwith the application. The counter 

affidavit has also been filed with the request that it may be 

accepted on record. Considering the facts and circumstances 

both the applications are allowed. The C.A is taken on 

record. 
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This application has been filed for a direction to the 

respondents to appoint applicants as Khalasi and pay them 

monthly salary alongwith arrears from June 1998. It para 6 

of the counter affidavit it has been submitted that 

applicants have already been considered for posting as office 

Khalasis and this part of the relief has already been 

granted. In para 7 it has been stated that so far as payment 

of monthly salary is concerned, the same is under process. 

The learned counsel for the applicant has not denied the 

aforesaid fact. In the circumstances the application has 

been rendered infructuous. The O.A. is accordingly disposed 

of. No order as to costs. 

~ 
MEMBER(A) 

Q_--~\} 
VICE CHAIRMAN \ 

Dated: 10.10.2000 
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